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OAL1184/95
Judgem nt

( As per Hom, fr. R. Rangarajan, Member (Adnn,) )

Heard Sri N. Rama Mohan Raag, jearned counsel for the
applicant and Sri K. Bhaskar Rao, learned counsel For.the
responients,

2. There are six applicants in this 0OA who are Saﬁﬁ@ﬁi}
S¢ientific Assitants (55A8) in the Defence Research and
Development grganisaticn (bROO) . On fhe basis of the
Arbitration Auard, posts of 55As are to be braught in the
scale of pay of %.840-1040, equivalent to that of Foreman

who are in that scale. It was decided by the DROO that thé
scale ofipay of SSAs will be in the scale of Bs,B840-1040 from
1-1-1088, It was also décided that the sacle of pay of W, -
840—104ﬁ wiil be in the ratio of dQ:Sj amongst the incumbents
of the posts of $5As.

7, As the date of implementation was fixed from 1-1-1588
instead of 2?—9-1952535 awarded by the Board of Rrbitratioﬁ/
dga~0&.952/86§?1bd in the Principal Bench of this Tribunal
praying for implementation of the scalaes of pay from 22-09-1982
the dats from which it was recommended by the 8oard éf
Arbitration, Bowever the date of 1-1-1988 was fixed after
getting approval prom the Parliament, Against the judgement
in 0A.952/86 an SLP was filed in the Supreme Court bearing
No.14911/83, That 5LP was allowed and the date of imple-

mentation of the scales of pay has to oe given from 1-1-88

only as approved by the Parliament.
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4, The list of eligible employees who are to be
placed in the higher grades of Rs.B840-1040 was issued
from time to time, The list of candidates eligible
for that grade was issued om 1.1.1988 and 12.6,1989

and they were given the benéfit from 1.1.1988.

5. The allotment of the scale of Rs.840-1040 to

the eligible employees of the cadre of SSA was given
following the roster. That means 15% and 7% of
posts in the higher grade were earmarked for SC & 8T
as per roster, Some of the sSAs of the DRDO filed

02 Nos.458=500/90 challenging the grant of higher grade
to SC & ST employees following the roster on the file
of the Bangalore Bench of the Tribunal, The Bangalcre
pench held that as this does not involve aﬁy promotibn
the question of following the roster point does not
arise and granting of grade oéﬁscale of pay of Rs.840-
1040 has to be given on the basis of seniority-cum-
suitability. It was further held by Bangalore Bench
that if any of the juniorz SC & STs were promoted, the
geniors to them should also be given that scale from

the date when the juniors were promoted.

6. The applicants herein aliso represented for giving
scale of pay from the date of their junior 5C & ST 58hs
were promoted in DRDO in and around Hfderabad following
the judement of the Bangalore Bench. But they were told
that the benefit of the judgment is applicable only to
those who have approached the Tribunal, The applicants
further submit that Re5 who had given that higher scale

is junior to Applicants No.l & 2., Similarly R-6 is junior

to Applicants 3 & 5.
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To
LENCIE NS DA S 3 : * .

1. The se retary] Govt,.of India, Minis try of Defence,
. South Block, Union of: Ind{:a,. NewDelhiell,

2. The Sci ntific Adviser, Director General, .
r * R&D' 'Dg oDcO.SOUth ‘B.IOC‘k, New mlhi-llo
r 30 The. Di ctor, .DOROQOLQ; KQHChénbagh‘ Hyderabad-—258.
4. The Director, DeM.R,.L, Kan_ch_a_n_pag}x. Hyderabad-258,

5. One copy| to Mr. G.Sobhan R8% ( sr.scientifi Asst,(SSA) DRoL,

‘"7 74, One copy ¥o'Mr.p . Prakash ‘Rao, ) Kanchanbagh, Hyierabad-258,

7+ One copy |to Mr, N,Rama Mohan Rao, !Acfvoc&te', CAT.Hyd.
8. One copy lto Mr, K.Bhaskar §ao‘, Addl ,CGSC.CAT. Hyd,
78, One mopy'to Library, car.hya, .
fe. .0 .16, Gne*sparéxcq;y;:‘.'h‘ Toraror30 Ll v,
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7. In view of the above they have filed this
x4+ ‘nb. . ’ e 3VC I q‘ 1t 1D 1
, OA. "praying for.a dgclaration’that the“hpplicants
herein are entitled to ssigned higher scale of

pay,of RS+2375=3500 (Rsn840~1040)"1n the rank of

- . Senior’ Scientific Assistants with effect from the

‘JU‘U ‘4_'__‘{1{; [.._,

. dates of'their entiélement strictlyiin terms, of the

LY

r. > T \‘ o Y . VI B R

Award of the Bogr@ of Arbitration. ., .., . .\

WL Vo )
.514.*-:' x{ Lo B -2l I

'8.'”"J" 1035/92 filed 1n this Tribunal seeking

gimilar direction was disposed of .by ‘order dt.22.7.93
of this Tribunal wherein one of us (Hon'ble Vice
Chairman) was a Member. The applicants in that OA
are similarly situated and the prayer in that Oa is
similar‘V; Hence, we see no reason to differ from the

judgment in OA 1033/92 and follow the same direction

in this OA also.

I

.. In the result, the following direction is given:

The applicants have to be given upgraded scalés
from 1.1.1988 or from the dates from which their res-
pective juniors are given the benefit whichever is later
with all consequential benefits including monetary reliefd
The time for compliance for the above direction is four

months from the date of receipt of this order.

10. The OA is ordered accordingly, at the admission

stage itself, No costs.ﬂ

q;C;;i;;:;;;;;—-_fzi- (V.Neeladri R

Member {(Admn.) vice Chaim
Dated 31st October, 1995,
Dictated in open court, J

sk/grh., /6H4 
Rephs, ey
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COMEPARED: BY : APPRCVED By )

IN THE CENTQAL AD\IQISTRa“TVE JTRIE T
HYDDRABAD BENCH AT M7 uﬁhﬂ31L '

N— ‘
THE HON'BLE' MR.JUSTICE V.NEELADRTEAC
VICE Cik IRMAaN

, , AND
¥ ¢ /
THE HON'BLE MR.R.RANGARAJAN :M(A)

-~
™ A3

DATED: 3(-10 ~1995

ORBPEFR7JUDGMENT
MeA e/ RTA/C . N0

in
' : -~
0.A.M0, . W8 “\0\5
T rsi0 - (WsBiios, )
Admitted and Interlh dlrectlons ..
Issu Ca :
FARS 'ed.

Dlaposed of with dlrectlons.

DlSITllSSE:d- al (‘fb\ﬂ_ Q&WW, gﬁ%&

Dlsmlssed as w1thdrawn.

'Dl%mlgsed.for default.

Ordered/Re jected,

~NO order as to costs.
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